
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2033 of 2021 
GR Case No-3295 of 2021  

U/S-120(B)/420/406/468/471 of IPC 
 

ORDER 

06.10.2021  

Ld. Advocate of the petitioner filed hazira.  

Report called earlier vide Order dated-01.10.2021 from the I/O in 

respect of zimma of mobile handset (Realme) including sim card 

and one VIVO mobile phone with one sim card vide No-

8638581041 is received today from the I/O concnerned.   

Heard both sides and perused the report carefully.  

It disclosed from the report of the I/O named SI(P) Birsing 

Bordoloi of Tezpur PS that he had seized aforesaid Realme 

mobile handset and one VIVO mobile handset with sim card-

8638581041 from the possession of the petitioners, namely, Sri 

Hemen Borah and Sri Manoj Barman in connection with this case. 

The I/O specifically prayed that the aforesaid mobile handsets 

are required to extract the documentary evidence as well as CDR 

analysis to know the nexus between accused and others and if 

the mobile handsets are given on zimma to the petitioners, it is 

difficult for him to know the hidden facts. Hence, the I/O prayed 

that the mobile handsets are required for further investigation.  

Considering the report of the I/O, the prayer of the petitioners, 

namely, Sri Hemen Borah and Sri Manoj Barman regarding the 

zimma of both mobile handsets stands rejected at this stage 

since the I/O requires the same for further investigation of this 

case. 

Also seen the petition bearing No-699/2021 filed by the 

petitioner, named, Sri Dharmendra Thakur praying for zimma of 

mobile handset (Realme) including sim card No-9435462548 

which was seized in connection with this case.  

Heard both sides and perused the report carefully.  

 

 



                                    

06.10.2021 

Considering the nature of petition, this Court thinks it deem fit 

and proper to call for a police report to arrive at a proper 

conclusion of prayer filed by the petitioner. 

The I/O is directed to submit a report of ownership of the 

aforesaid seized mobile handset and whether the same is 

required for further investigation or not in this case. 

Let a copy of this order along with the petition be transmitted to 

the I.O concerned.        

Fixing 11.10.2021 for report of ownership. 

  

    Sri N. J. Hoque 
       Chief Judicial Magistrate 
             Sonitpur at Tezpur 


